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! APPLICATION NO, 987/1993

DATED THIS THE TWENTIETH DAY OF JuLY, 1994

mr. Justice P.K, Shyamsundsr, Vice Chairmen

mr. ToV. Ramenan, Member (A)

‘ shri J. Chandresekharan
| Aged S3 years
5?0. Sri Jambulingam

- gxecutive Engineer

148-C, Railway Colony

mysore - 570 020, eee Applicent

. by '
(or. m.5, Negareje, Advocate)

Vs,

1. The General Maneger
- Southern Railway '
Madras-600 003,

2, The Chief pereonnei officer
~ Southern Railway ,
mpdres - 600_003.

3. Railway Board
represented by Chairman
Railway Board
Rail ghavan, New Delhi.

| 4, uUnion of India
i represented by Secretary to
‘ Government, Ministry of Railway
Rail ghsven, New Delhi, «se Respondents

by |
(shri N.S. presad, Advocate)

0 R- DO E R
(M. Justice P.K. Shyamsunder,
Vice Chairmen)

HBard both sides, Th;' grievance of the

; applicant appeers to have ended in & ;;ppy note beceuse
during the pendency of this spplication, the impugnsd
order revarting him .Prom the position of en Executive

Enginssr has been withdrewn end the applicant hes_bhasn

i ‘Egafﬁ posted back as Exscutive ;ng;noer. The said order



Tho said order is produced as Annnxure-R1

: ths order doas not make eny referencs to;

-2-

to tho

reply filed by the respondents, In the 1ight of the seme

the applicent does not wish to pursue thie application,

The epplication is, therefore, disposed off es having.

become infructuous,

2. Sri Sridhar, counsel for

the applicant

tells us that the applicant who had suffered the

reversicn has besn put back to his origin

status, He seys that the epplicént wil

issus with the department and in case if

e

al position, &PJ/
the 1nterim

1 take up this

he is aggrieved

with ths result, ttien hs may be given liberty to approach

this Tribunal again. We agree. with these observations,

the epplicstion stands disposed off final

ly. No costs.
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MEMBER (A) * VICE CHAIRMAN.
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